IN THE CENTRAIL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH !

AT HYDERABAD |

% ke
0.A. 68/94. - Dt. of Decision:_07-01=97,
B. Narasimhulu .. Applicant.

Vs

1. The SubsDivisioral Officer,
Telecommunications,
Nagarkurnool-509 208,

2. The Telecom Distt. Engineer,
Municipal “omplex,
Mahabubnagar-500 050,

3. The General Manager, Telecom,
Hyderabad Area, C.T.0. Compound,

4, The Chairman, Telecom Commission,

(representing Union of India), .
New Delhi-110 001, ' .. Respondents.

“ounsel for the applicant $ Mr. C.Suryanarayana

Counsel for the respordents : Mr. N.R.Devaraj,Sr.CGSC.

CORAM:
THE HON'BLE SHRI R. RANGARAJAN : MEMBER (ADMN,)

THE HON'BLE SHRI B.S., JAI PARAMESIWAR : MEMBER (JUDL.)
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HEARD Mr.C.Suryanarayana, learned counsel for the

applicant and Mr.N.R.Devaraj, learne@éounsel for the respondents,

2. The appliéant was initially engaged as Casual Labour

w.e.f., 1-11-88. He was issued with a notigb for termination vide

T T s tsnnet i e 2 A0U/NG /A0, Lhnpevire-TY . _ It is. lstated. —_
that he was discharged from service thereaster., 1t is further

submitted by the applicant's cocunsel that thqkpplicant has been
re—-engaged. |
3. This OA is filea praying for a direction to the
respondents to bring him in the.gffgeer Rell and include his name

in the seniority list of the casual mazdoorg at the appropriate

MiOuo qiicvd ww sgewdsw semann - - -

accordance with rules,

—

4. After certain delebration, the 1ear§aiAﬁjanding counsel

submitted that his nameﬁgill be shown in the Muedder Roll providegd
e
he is in service oqédate. Inclusion of his name in the casual

FQASJWh/ . . ‘ .
izbowrer seniority list will also be done according to rules, It

is further submitted by the learned standing counsel that thq%ase
of the applicant for granting him temporary status and regularisatio

of his services will be considered in due course ip his turn.

5. In view of the above submission, no further directidn

is ccnsidered necessary in this OA. Noting the above submission
LsominsS Mnndice Connd ~ .

~— l'¥the OA is disposed of as above. MNo costs.
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—~PTARAMESHWAR) (R. RANGARAJAN)
MEMERER (JUDL.} . MEMBER { ADMN. )
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